CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

New Delhi, dated the 020 /yﬁ;, 1997

HON'BLE MR. JUSTICE K.M. AGARWAL, CHAIRMAN
HON'BLE MR. S.R. ADIGE, MEMBER (A)

0.A. No.689 of 1995

Shri Kishan Singh,

S/o Shri Banwari Lal,

O0/o0 of the Commandant,

3-Reserve Petroleum Depot,

A.S5.C., Mathura,

U.P.

R/o Vill. & P.O. Adukl,

Dist. Mathura,

U.P. «+. APPLICANT

VERSUS

1. Union of India through
the Secretary,
" Ministry of Defénce,
South Block, .
New Delhi. o

2. The Quarter Master General,
Quarter Master General's Branch (Q-1l(c),
Army Hgrs., Sena Bhawan,
D.H.Q. Post Office,
New Delhi.

3. The Director Supply,
Supply & Transport (ST-12),
Quarter Master General's Branch,
Sena Bhawan,
Army Headquarters,
D.H.Q. Post Office,
New Delhi.

4. The General Officer Commanding I/c,
Headquaters Central Command,
Lucknow Cantt.

5. The Commandant,
'~ 3-Reserve Petroleum Depot,
A.S.C., Mathura,
U.P. : ) .+« RESPONDENTS



-

b
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0.A. No. 1025 of 1995 iy

Shri Babu Lal,

S/o Shri Lala Ram,

0/o0 the Commandant,

3-Reserve Petroleum Depot, . +
R/o Gopal Nagar,

P.0. Krishna Nagar,

Mathura, .

U.P. - ... APPLICANT

VERSUS

1. Union of India through

the Secretary,

Ministry of Defence,

South Block,

New Delhi.
2. The Quarter Master General,
Quarter Master General's Branch,

Army Headguarters, ) -

Sena Bhawan,
New Delhi.

. Q.M.G. Branch,{Sena Bhawan,
Army Hgrs., 1
New Delhi.

3f The D.G.., Suppiy & Transport @gT-lZ),

4. The General Officer commanding In Chief,
Hqrs. Central Command,
Lucknow Cantt.

5. The Commandant,
3-Reserve Petrolum Depot,
A.S.C.,
Mathura (U.P.) . . RESPONDENTS

O0.A. No. 2102 of 1995

Shri Churamani,
S/oShri Chddi Ram,
‘R/o Mewati Ka Nagla,
P.0. Maholi, 7
Distt. Mathura, U.P.

-

.. APPLICANT -
VERSUS

1. U.0.I. through
the Secretary. Ministry of Defence,
South Block,- '
New Delhi.
.2. The Q.M.G, : o
Q.M.G Branch (Q-1(c). - I
Army Hgrs., Sena Bhawan,
New Delhi.

3. The D.G., Suppiy & Transport (ST-12).
Q.M.G. Branch,
Sena Bhawan,
Army Hgrs., New Delhi.

4. The General Officer commanding In Chief,
‘Hgrs. Central Command, ,
Lucknow Cantt. .

5. The Commandant, e
31Re§ervef?etr91eum\Depot; A.S.C.,



-
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O.AS. No. 140 of 1996

Shri Satpal Singh Rajput,

L.D.C. (Civilian),

S/o late Shri Beni Lal Singh,

R/o Vill. Bandi, P.O. Mahavan,

Distt. Mathura, U.P. «++ APPLICANT

VERSUS
l. U.0.I. through

the Secretary, Ministry of Defence,
New Delhi. °

~ 2. The Chief of Army Staff,

Adjutant General's Branch,
Army Hgrs.,
New Delhi.

3. The D.G., Supply & Transport (ST-12),
Q.M.G. Branch,
Army Hgrs.,
New Delhi.

4. The General Officer Commandlng-ln-Chlef,
Hgrs. Central Commgnd, .
Lucknow Cantt. ¥

5. The Commandant, -

3-Reserve Petroleum Depot, A.S.C,
Mathura, U.P. .« RESPONDENTS

0.A. No. 1787 of 1996

Shri Hira Lal,

S/o0 Shri Khirkiya,

0/0 the Commandant,

3-Reserve Petroleum Depot,

A.S.C., Mathura,

Vill. Damodarpura,

P.0. Veterinary College,

Mathura, U.P. ... APPLICANT

VERSUS

1. U.0.I. through
the Secretary,
Ministry of Defence,
South Block,
New Delhi.

2. The Q.M.G.,
Q.M.G. Branch,
Army Hgrs.,
New Delhi.

3. The Commandant,

3~-Reserve Petroleuan Depot,
A.S.C., Mathura, U.P. - - RESPONDENTS

Advocates: hri D.N, Sharma for upplicants
Shri M.M.Sudan for Respondents

fr
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JunGmENTT
BY HON'BLE MRS, R, ADIGE, nmaggga), ”

As all these fivwe OAs inwlve common
question of lauw snd fact, they are being di sposed

of by this common judgn e t.

2. The epplicants in each of the five
0as have impugned the ordér dated22. 4.9 4 p ass ed
by the Disciplinary Authority imposing the
penaity of compulsory retirement w.e.fe 23.{.24
under CCS(cCCa) Rules, 1965,

. 3 ppphipants in Oadh:bj": the fiwe OAs, four

of Jhom are In;:!;ﬂtrial Mazdoor and one (spplicant
ghri Satpsal silng.;h Rajput), ah LDC, ell working in
3= Reserve Petroleum Depot, ASC Mathurs (), were
jointly proceedsd sgainst on oertein articles of
Chsrge, including the principal one of submitting
felse medical claimse A deparmental enquiry

was ordered, in which the Inquiry Officer r!e{}.d
that the chargs of submitting fal se madical

reimbursement cl aims was wstablished ageinst

" sach of them,

A, The q:pl:icants' were glm_m,oppoftunlty '

to show cause ageinst dep artmentel enquiry and
upon receipt of thelr replies, the oisciplinery
pauthority by impugned order 'dat-d_22.4;94 imposed
the p'nalty' of compulsory ﬁur&oht. ’

S. ws have heard the leamed counsel for
all the spplicents Shri Q.N.Shaua ond learmnead
counsel for the resporidents shri M M, Sudsn.
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with lauw uwithin three mon ths f rom “t'ﬁo dets of
receipt of a ocopy of th;s Jjudoment, W direct
acoordingly. Theroafte.r if any griesvence still
survives, it ui.ll bs open to the epplicents to
agitate the smme in acoordance with leu, if so

advisedes

9 Subject . to the aforesaid directions,

these OAs stand disposed of, No oosts,

10, Let a copy of this judgment be placed

on the file of -?ch of these OAs.
- .';
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